
Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail. com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

,l-::=::.ii\
/4"..J&K PCC'

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte Nationat Green Tribunat,
Principat Bench,
New Dethi.

No: J KPCC/NGT/OA 229 12025ltl 6q Date:- l3 -09-2025

Sub:- Report on behatf of Jammu and Kashmir Pottution Control
Committee in pursuant to Hon'bte Nationa[ Green Tribunat, order
dated 08-05-2025 passed in OA No.22912025, titted "Ghulam Nabi

Bhat V/s Nationat Highway Authority of India and Ors".
Sir,

ln compl.iance to the directions of Hon'ble Nationat Green Tribunat,

Principat Bench, New Dethi order dated 08-05-2025 passed in OA No.

229t2025, titted "Ghutam Nabi Bhat V/s National Highway Authority of

lndia and Ors", the Report of the J&K Pottution Controt Committee is submitted

herewith.

It is, therefore, requested that the Report may l<indty be taken on record and

pl.aced before the Hon'bte NGT for consideration.

Yours faithfuttY,

Enc[:- As Above g6q+ Vd,, _e_
(Ghansham Singh) JKAS

Member SecretarY

J&K PCC
f )-q.Lf
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Before the Hon'bte National Green Tribunat
PrincipaI Bench, New Del.hi

OriginatApptication No. 229 ot 2025

IN THE MATTER OF "Ghulam Nabi Bhat V/s National Highway
Authority of lndia and Ors".

Report on behatf of Jammu and Kashmir Po[[ution Control Committee
pursuant to Hon'bte NationaI Green Tribunat, order dated 08-05-2025
passed in OA No. 22912025, titled "Ghulam Nabi Bhat V/s NationaI Highway
Authority of lndia and Ors".

Background:

That the Hon'bte NationaI Green Tribunat vide Notice dated 08-05-2025

in OA No. 229 ol 2025 directed as fo[[ows: -

"ln this original application, the Applicant has raised an lssue of damage caused

to the Applicant's orchard/agricultural field on account of water logging due to

choking of a waste water drain in the course of construction of a flyover by the

Respondents N o. 1 and 2. The plea of the Appticant is that the Apple orchard of the

Appticant located at Wathora, Batpora, Tehsil Chadoora, District Budgam, Union

territory of J&K and the water logging has ted to ftooding/damaging of approximately

6.5 Kanals of the said orchard/agricutturat field. The Applicant further alteges that

the Respondents No. 7 and 2 are engaged in construction of Srinagar Ring Road

ftyover bridge near to the Orchard/Agricutturat field of the Applicant and in that

process since the drain has been clogged with the construction materia[, therefore,

the flooding has taken place resulting in damage to the orchard.

ln this originat application, the Applicant has claimed the remedial/restoration

action as also the compensation for the damage caused. The orat prayer made by

learned Counsel for the Appticant to implead the Horticutture Department is

accepted. Let the cause title of the OA be amended by the Applicant.

/ssue notice in OA and lA No. 350/2025 to the respondents for filing their

response/reply by way of affidavit before the Tribunal at least one week before the

next date of hearing through eliling. The Applicant is directed to serve the

respondents and fite affidavit of service at least one week before the next date of

hearing."

?bw
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Status Report:

ln compliance to the directions of Hon'bte NGT, PrincipaI Bench, New Dethi

dated 08-05-2025 in OA No. 229 of 2025, rhe report of the J&K Poltution ControI

Committee is submitted as under: -

That Regional Director, J&K Pottution ControI Committee, Kashmir was

directed to share a factual status report in respect of the extent of

damage caused in the Orchard and actual cause of damage, vide this

office No. JKPCC/Sc./OA/229/2025/352; dated: 28.05.2025 (Qopy

enclosed as Annexure 1).

Director, Horticu[ture, Ptanning and Marketing Department, J&K was

requested to share a factual status report in respect of the extent of

damage caused in the Orchard and actual cause of damage, vide this

office No. JKPCC/Sc./QA/22912025/351; dated: 28.05.2025 (Copy

enclosed as Annexure 2).

Project Director, NHAI, PlU, Ramban was requested to share Action

Taken report w.r.t remedial measures taken and restoration action as

also the compensation for the damage caused to the Appticant's

Orchard in the tight of the inspection report of the Divisionat Officer, J&K

PCC, Budgam vide this office No. JKPCC/Sc./OA/229/2025/589-591;

dated: 30.06.2025 fottowed by reminder vide No. JKPCC/Sc./OA

1229/2025/688-690; dated: 24.07.2025 (Copy enctosed as Annexure 3

& 4).

Superintending Engineer, PWD (R&B), Budgam was atso requested to

share Action Taken report w.r.t remediaImeasures taken and restoration

action as also the compensation for the damage caused to the

Appticant's Orchard in the tight of the inspection report of the Divisionat

Officer, J&K PCC, Budgam vide this office No' JKPCC/Sc./OA

122912025/586-588; dated: 30.06.2025 fol.towed by reminder vide No.

JKPCC/SC./OA/22912025169'1-693; dated: 24.07.2025, No. JKPCC/SC.

Pasezofs *%'^"'-

2

3

4
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/oAl229/2025/827-829; dated: 07.08.2025, No. JKpCC/Sc./OAt229/

2025 / 939 -94'r ; d ated : 20.08.2025, N o. J KpCC/S c. / O A / 229 I 2025 / 1 OO8-

''1010; dated: 25.08.2025 and No. JKpcC/Sc./OA t229/2025t1045; dated:

01 .09.2025 (Copy enctosed as Annexure 5-10).

Regionat Director, J&K PCC Kashmir:

Regionat Director, J&K PCC, Kashmir submitted his report vide No.

PCC/RDK/LS(NGT)/2025/781 -782; dated; 1 8.06.2025 (Copy enctosed

as Annexure 11). Hightights of the report are briefty summarized as

under;

a) The construction of the semi-circutar ring road at Batpora

Wathoora resulted in physicat division of the tand, teading to the

accumutation of surface water by obstructing the natural ftow of

irrigation water that led to persistent water togging in the Orchard

of the comptainant.

b) The common drainage point from the comptainant was a cross

drainage Hume pipes laid previousty by Roads and Buitdings

Department across the Srinagar Wathoora Batpora road that has

now got btocked due to construction activity of semi-ring road,

resutting in persistent water togging in the Orchard.

c) The owner of the Orchard was found dewaterlng the accumulated

water from the drain from the side of his Orchard by means of

dewatering pump at the time of inspection.

Chief Horticulture Officer, Budgam:

The Chief Horticulture Officer Budgam submitted his report vide No.

CHO/Bud/Dev /2025-26/2552-53; dated: 30.07 .2025 (Copy enclosed as

Annexure 1Q. Hightights of the report are briefty summarized as under:

a) The said high density Orchard was established during the year

2018 under the scheme PMDP and is spread over an area of 06

kanats.
s&b^.t.

6
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b) The entire area where this Orchard has been established is [ow-

tying. However, at the time of estabtishment of Orchard complete

drainage of the water was ensured by the Department to prevent

any damage due to water stagnation. Accordingty, the said

Orchardist has devetoped the drainage channets and the threat of

water stagnation was effectivety addressed.

c) The Orchard exhibited normal growth and fruit production unti[

2023, when the drainage system was disrupted due to the

construction of a road/ftyover by the NHAI, tocated about 30 feet

from the Orchard.

d) The fitting and compaction associated with road construction led

to btockage of the Orchard's drainage channels, resutting in

comptete water stagnation in the Orchard.

e) Protonged stagnation of water ted to the emergence of root-rot

probtem, affecting around 300 pLants. The remaining Ptants are

showing stunted growth and are at risk of further damage unless

the drainage system is promptty reconstructed or improved.

f) That due to the construction of the road/f tyover approximatety 30ft

f rom the Orchard has btocked the drainage channe[s and

compacted soit pores. This has resutted in severe water

stagnation, which in turn has damaged the fruit ptants in the

Orchard.

g) Further, as regards the extent of damages caused to the Orchard,

it has been reported that the Orchard in question is spread over an

area of 6 kanats with 955 app[e fruit ptants of various strains viz.

Gata, Red DeLicious, Fuji, and Gotden and 300 appte ptants have

comptetety dried or damaged, corresponding to 30% of the totat

ptantation and out of the remaining 695 ptants, the majority show

yettowing of leaves and stunted growth due to water stagnation

*%,'-
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during precipitation, accounting for about 2O-25o/o toss to the

plants.

The Divisionat Officer, J&K PCC, Budgam has further verified the repty

submitted by Chief Horticu[ture Officer, Budgam and have [argety endorsed the

report of the Chief Horticutture Officer, Budgam vide No.

PCC/DO/Bud /2025/331; dated: 09.09.2025. (copy enclosed as Annex-13)

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte National Green Tribunat for

co nsid e ratio n.

*Or.-.rt-
(Ghansham Singh)
Member Secretary
J&K PCC t\,q , t4
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

wwwv{rsA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

J&K PCC

NEW DELHI 2024

RegionaI Director,
JK Pottution ControI Committee,
Kashmir.

No: JKPCC/So./OA -229/2025t 2fi. Dated:-)B -OS_2025

Sub:- OA No.22912O25, titted "Ghutam Nabi Bhat V/s Nationat Highway
Authority of lndia & Ors,,.

Ref : Hon'bte NGT order dated 08-05-2025.

Sir,

Ptease refer to the subject and reference cited above. ln this connection,
I am to conveythat Hon'bte NGTvide its order dated 08-05-2025 in the matter of
OA No.229/2O25, titted "Ghutam Nabi Bhat V/s Nationat Highway Authority of
lndia & Ors" have made fottowing observations: -

ln this original application, the Applicant has raised an issue of damage
caused to the Applicant's orchard/agriculturat fietd on account of water togging
due to choking of a waste water drain in the course of construction of a flyover
by the Respondents No. 1 ad 2. The plea of the Appticant is that the Apple orchard
of theApplicantlocated atWathora, Batpora,TehsitChadoora, DistrictBudgam,
Union territory of J&K and the water togging has ted to ftooding/damaging of
approximately 6.5 Kanals of the said orchard/agricultural field. The Appticant
further a//eges thatthe Respondents No. 1 and 2 are engaged in construction of
Srinagar Ring Road flyover bridge near to the Orchard/Agricultural fietd of the
Applicant and in that process since the drain has been ctogged with the
construction material, therefore, the ftooding has taken place resulting in
damage to the orchard.

As such, you are requested to share a f actuaI status report in respect of the
extent of damage caused in the orchard & actual cause of damage by or before
20-06-2025 for further needf utcomptiance to Hon,bte NGT.

Yours faithfutty

*%.*'^,*
(Ghansham Singh) JKAS

gfiember Secreta ry Lt . f. t
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryj kspcb@g mail.com

0191 - 2472881,2476925

WTSA
NEWDELHI 2024

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Di rector Horticu ltu re,

Ptanning & Marketing Department
Jammu & Kashmir.

No: JKPCC/Sc./OA -229/2025,35 | Dated:- )8, -05-2025

Sub:- OA No.22912O25, titted "Ghutam Nabi Bhat V/s NationaL Highway
Authority of lndia & Ors".

Ref: Hon'bte NGT order dated 08-05-2025.

Sir,

Ptease refer to the subject and reference cited above. ln this connection,
I am to convey that Hon'bte NGT vide its order dated 08-05-2025 in the matter of
OA No.229/2025, titted "Ghulam Nabi Bhat V/s Nationat Highway Authority of
lndia & Ors" have made fottowing observations: -

ln this original application, the Applicant has raised an issue of damage
caused to the Applicant's orchard/agricultural field on account of water logging
due to choking of a waste water drain in the course of construction of a flyover
by the Respondents No. 1 ad 2. The plea of the Applicant is that the Apple orchard
of the Applicant located atWathora, Batpora, Tehsil Chadoora, District Budgam,
Union territory of J&K and the water logging has led to flooding/damaging of
approximatety 6.5 Kanals of the said orchard/agricultural field. The Applicant
further alleges that the Respondents No. 1 and 2 are engaged in construction of
Srinagar Ring Road flyover bridge near to the Orchard/Agricultural fietd of the
Applicant and in that process since the drain has been ctogged with the
construction material, therefore, the flooding has taken place resulting in
damage to the orchard.

As such, you are requested to share a f actuaI status report in respect of the
extent of damage caused in the orchard & actual cause of damage by or before
20-06-2025 for further needful comptiance to Hon'bte NGT.

Yours faithfutty

tor,"n'#shffirns
Sll"mAer Secretary 2p .S, L5-
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,i'--, and Kashmir pollution
Control Committee

chairmanSTjkspcb@gmait.com
mem bersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Sir,

flnr,o-13

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Silk Factory Road

Rajbagh, Srinagar, 190 008'e,

Proiect Director,
NHAI,
PIU, Ramban, f&K.

No.: |KPCC/Sc./OA-229/Z0ZS/688-690 Date: L\AT_ZOZI

sub: o.A No. 229/zozs, titled "Ghulam Nabi Bhat v/s National Highway
Authority of India & Ors."

Reft JKPCC/Sc./ OA-229 /Z0ZS /SB9-591;dated: 30.06.2025.

With regard to the subject and reference cited above you are again requested to
share Action Taken w.r.t remedial measures taken and restoration action as also the
compensation for the damage caused to the applicant's orchard by or before
05.08.2025.

Yours faithfully,

)lKAs
ry

)4,1^1f
Copy to:

1. Deputy commissioner Budgam for favor of Information.2' Regional Director, |KPCC Kashmir for Information and necessary action

TTUWTSA
NEW DELHI 2024
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Jammu and Kashmir po\\utron
Control Committee

chairman8Tjkspcb@gmail.com
membersecr e\ary)kspcb@gm ai). com

-u 0191 - 2472881,247692b

Par\vesh Bhavan, Forest Complex A nnn*
Transport Nagar, Jammu, 190 OQO

Silk Factory Road
Rajbagh, Srinagar, t-eO OOe

,r.n,"**kfif;*?La- Member Secrerary 
)l - O.4,-

Please refer to the subject cited above. In this connection, I am to convey that Hon,ble NGT videits order dated 0B.0s.z0zs has issued foilowing directions t.opy un.ro:"d).

" In this original application, the Appticant has raised an issue of damage caused to theApplicant's orchard/agricultural field on account of water logging due to choking of a wastewqter drain in the course of construction of a flyovir ty the Respondents No. 7 and z, The preaof the Applicant is that the Apple orchard of the Appliiant located at wathora, Batpora, Tehsitchadoora' District Budgam, llnion territory of l&K and the water logging has led tofiooding/damasins of approximatery 6.s Kanars oy tne sia";;r;;;;;r;;;ruburar fietd. rheApplicant further alleges that the Respondents No. r and 2 are urg'ogZa in construction ofsrinagar Ring Road flyover bridge near to the orchard/Agricultural field of the Appticant andin that process since the drain has been clogged with the construction moteriar, therefore, theflooding has taken prace resulting in damage to the orchard.

In this original application, the Applicant has claimed the remedial/restoration actionas also the compensation for the damage 2 cqused, The oral prayer made by learned counsel

';;':,"::::;:;;f:^:x:;;1,:#,Horticutture 
Departm"";;';;;;;;.";;'*; cause titre orthe

Further' spot inspection was carried out by, Divisional officer, J&K pcc, Budgam on1'4'06'z|zs and Inspection ieport is encrosed ,, e-*.ri.."il fo. .uf..un.. ,rd record.

In the light of above directions and report of Divisional officer, I&K pcc, Budgam you arerequested to share Action Taken w'r.t remedial measurer ,rr,", ,ra .urlo.rtio-n-'action as arso thecompensation for the damage caused to the ,ppticrni;, ,..t *a,

ITUWTSA
NEW DELHI 2024

Project Director,
NHAI,
PIU, Ramban, f&K.

No.: IKpCC/Sc./oA-2zs/zozs/5&_ 5q I Date:3046 -ZOzs

sub: 
3*.y'' 

zzglzozs,titled "Ghulam Nabi Bhat v/s Nationat HighwayAuthorityof India &
Reft Hon'ble NGT order dated 08.05.202s

Sir,

Yours faithfully,

Copy to:
1. Deputy Commissio^ner Budgam for favor of Information.2. RD Kashmir for Informatioi 

"ra 
n.*ssary action.
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J&K PCC

Jammu and Kashmir Pollution
Control Committee

chairmanBTikspcb@gmail.com
membersecretaryikspcb@gmail.com

v 
0191 -2472881,2476925

Parivesh Bhavan, Forest Complex A. -^
Transport Nagar, Jammu, 180 000 nNF<

Silk Factory Road 

-
Rajbagh, Srinagar, 190 008ITUWTSA

NEW DELHI 2024

Superintending Engineer,
Public Works (Road and Buildings) Department,
Budgam.

No.: IKPCC/Sc./OA-229/2O25/ s a(-SAB Date:!oo6-2L25

Sub: O.A No. 229 /2O2 5, titled "Ghulam Nabi Bhat V/s National Highway Authority of India &
Ors."

Ref: Hon'ble NGT order dated 08.05.2025.

Sir,

Please refer to the subject cited above. In this connection, I am to convey that Hon'ble NGT vide
its order dated 08.05.2025 has issued following directions (copy enclosed).

"In this original appltcation, the Applicanthas raised an issue of damage caused to the
Applicant's orchard/agricultural fteld on account of water logging due to choking of a waste
water drain in the course of construction of a flyover by the Respondents No. I and Z. The plea
of the Applicant is that the Apple orchard of the Applicant located at Wathora, Batpora, Tehsil
Chadoora, District Budgam, Union territory of l&K and the water logging has led to
flooding/damaging of approximately 6.5 Kanals of the said orchard/agricultural fteld. The
Applicant further alleges that the Respondents No. 7 and 2 are engaged in construction of
Srinagar Ring Road flyover bridge near to the Orchard/Agricultural field of the Applicant and
in that process since the drain has been clogged with the construction material, therefore, the
flooding has taken place resulting in damage to the orchard.

In this original application, the Appticant has claimed the remedial/restoration action
as also the compensation for the damage 2 coused, The oral prayer made by learned Counsel
for the Applicant to implead the Horticulture Department is accepted, Let the cause title of the
OA be amended by the ApplicqnL"

Further, spot inspection was carried out by Divisional Officer, I&K pCC, Budgam on
14.06,2025 and Inspection report is enclosed as Annexure II for referen.. ,ni record.

In the light of above directions and Inspection report of Divisional Officer, I&K pCC,
Budgam you are requested to share Action Taken w.r.t remedial measures taken and restoration
action as also the compensation for the damage caused to the applicant's orchard.

Yours faithfully,

(ch,RP,,kik#,,f-
Membersecretary 

)l 6
Copy to:

1. Deputy Commissioner Budgam for favor of Information
2. RD Kashmir for Information and necessary action.

$9^4
,)

,r
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Jammu and Kashmir pollution
Control Committee

chairman8Tjkspcb@gmail.com
mem bersecretaryjkspcb@gmail.com

0191 _ 2472881,2476925

ITUWTSA
NEWOELHI 2024

A nnen--e

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 190 006

Sitk Factory Road
Rajbagh, Srinagar, 190 0OB

$.llr\al?-

Superintending Engineer,
Public Works (Road and Buildings) Department,
Budgam.

No.: fKPCC/Sc./oA-zz9/zozS/ 6qP&S Date:2q _l7-zozs

sub: o.A No. zzg/zozs, titred "Ghulam Nabi Bhat v/s National Highway
Authority of India & Ors.,,

Ref: lKpcc/sc./oA-229/202 5/556-5BB; dated:30.06.2025.

Sir,

With regard to the subject and reference cited above you are again requested to
share Action Taken w.r.t remedial measures taken and restoration action as also the
compensation for the damage caused to the applicant's orchard by or before
05.08.2025.

Yours faithfully,

^1or"nffi?tm,SIrMember Secretary

>\'?'2$t
Copy to:

1. Deputy commissioner Budgam for favor of Information.2' Regional Director, f KPCC Kashmir for Information and necessary action.
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J PCC

;-, and Kashmir Pottution
Control Committee

chairmanSTjkspcb@gmail.com

mem bersecretaryjkspcb@gmail. com

0191 - 2472881,2476925

ITUWTSA

Anr,o f --+

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEWDELHI 2024

Sup erintending Engineer,
Public Works (Road and Buitdings) Department, 

,

Budgam.

No.: fKPCC/sc./oA-229/2025/gL1-gLq Date: o-l-o8-2025

sub: o.A No. 229/2025, titled "Ghulam Nabi Bhat v/s National Highway
Authority of India & Ors."

Ref: i) IKPCC/Sc,/OA-229/202 5/586-5BB; dated:30.06.202 S.

ii) I KP C C/ S c. / OA - 2 2 9 /2 0 2 5 / 69 1 - 69 3 ; d ated : Z 4. 0 7. Z 0 2 S.

Sir,

With reference to this office No. JKPCC/Sc./OA-229/2025/586-5S8;

dated:30.06.2025 and JKPCC/Sc./oA-zZ9/z0Z5/691-693; dated:24.07.2025, you are

again requested to share Action Taken w.r.t remedial measures taken and

restoration action as also the com

orchard by or before 15.08.202S.

pehsation for the damage caused to the applicant's

Furtheq, a copy of the Report received from Chief Horticulture Officer, Budgam

with details of extent of damage caused to the orchard is also enclosed here with
for your reference.

Yours faithfully,

^(Ghansffikkkr9rrlemuersecrei;i 
Z. g.l,-

Copy to:
1. Deputy commissioner Budgam for favor of Information.
2. Regional Director, f KPCC Kashmir for Information and necessary action.
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J&K

:.----, and Kashmir poltution
Control Committee

chairman8Tjkspcb@gmail.com
mem bersecretaryjkspcb@gmail.com

0191 -2472881,2476925

'4n".n,- - g

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

70. g. 2r

ITUWTSA
NEW OELHI 2024

Sup eri ntending Engi neer,
Public Works (Road and Buildings) Department,
Budgam.

No.: fKpcc/sc./oA-22s/2ozs/131'1Lll nate:fo Jl}-:zozs

sub: o.A No. 229/2025, titled "Ghuram Nabi Bhat v/s National Highway
Authority of India & Ors."

Reft i) IKPCC/Sc./OA-229/202 5/SB6-SBB; dated:30.06.202 S.

ii) I KPCC/ S c. / oA- 2 2 9 /2 02 5 / 69 1 - 69 3 ; dated : 2 4, 0 7.2 0 Z S.
ii i) J I{PC C/ S c. / OA - 2 2 9 /2 0 Z S / 82 7 -BZ 9 ; dated : 0 7. 0 B. Z 0 Z S.

Sir,

With reference to this office No. JKPCC/Sc./OA-2Zg/2025/586-SBS;

dated:.10.06.202 5, JKPCC/Sc./0A-ZZ9/202 S/691-693; dated:Z4.07.2025 and

JKPCC/Sc./0A-229/2025/827-BZ9; dated:07.08.2025, you are again requested to

share Action Taken w.r.t remedial measures taken and restoration action as also the

compensation for the damage caused to the applicant's orchard by or before

25.08.2025 as case is listed for hearing on 15.09.2025.

Yours faithfully,

*ag
(GhanshEm Singh)fI(AS

$+,Iember Secretary

Copy to: :

1. Deputy Commissioner Budgam for favor of Information.
2. Regional Director,lKPCC Kashmir for Information and necessary action
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JA mmu and Kashmir Pollution
Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail com

0191 -2472881,2476925

trY&-,$WTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008NEW OELHI 2O?4

Superintending Engineer,
Public Works (Road and Buildings) Department,
Budgam.

No.: fKPCC/Sc./ OA-229 /2025 / tbog-lolo Date: )5-OB-2O25

Sub: O.A No. 229/2025, titled "Ghulam Nabi Bhat V/s National Highway
Authority of India & Ors."

Reft i) I KPCC/Sc./OA-229/202 5/586-5BB; dated:30.06.202 5.

ii) I KPCC / S c. / OA- 2 2 9 /2 02 5 / 69 1 - 69 3 ; dated : 2 4.0 7.2 0 2 5.

iii) I KPCC/Sc. /OA-Z 2 9 /2 0 2 5 /82 7 -82 9 ; dated: 0 7.08.2 0 2 5.

iv ) J KPCC/Sc. /0A- 2 2 9 /2 0 2 5 /9 39 -941 ; dated: 2 0,08.2 02 5.

Sir,

With reference to this office No. JKPCC/Sc./OA-229/2025/586-588;

dated:30.06.2025, JKPCC/Sc./OA-229/2025/69L-693; dated:Z4.07.2025,

JKPCC/Sc/OA-229/2025/827-829; dqted:07.08.202 5 and JKPCC/Sc./OA-

229/2025/939-941; dated:20.08.2025., you are again requested to share Action

Taken w.r.t remedial measures taken and restoration action as also the

compensation for the damage caused to the applicant's orchard by or before

30.08.2025 as case is listed for hearing on 15.09.2025.

Yours faithfully,

*ULS>7,*t-
(Ghansham Singh))I{AS

llr+tember Secretary z9_g_ ,-r. 
_

Copy to:
1. Deputy Commissioner Budgam for favor of Information.
2. Regional Director, IKPCC Kashmir for Information and necessary action.
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J&K PCC
Jammu and Kashmir Pollution

Control Committee
chairmanSTjkspcb@gmai Lcom

membersecretarylkspcb@gmail.com

0191 -2472881,2476925

"s/

frnno/-l.

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008ITUWTSA
NEW DELHI 2024

Superintending Engineer,
Public Works (Road and Buildings) Department,
Budgam. Most Urgent

No.: TKPCC/Sc.\OA-22|/2O25/15I45 Date: O -09-2025

sub: o.A No. 22g/2O25, titled "Ghulam Nabi Bhat v/s National Highway

Authority of India & Ors."

Sir,

With reference to this office No. /@CC/Sc./OA-229/2025/586-5BB; dated:

30,06.2025, JKPCC/Sc./OA-229/2025/691-693; dated:24.07.2025, JKPCC/Sc'/OA-

229/2025/827-829; dated:07.08.2025, JKPCC/Sc./OA-Z29/2025/939-941;

dated : 2 0.08.2 02 S and J KpCC/S c. /oA-2 2 9 /2 02 5 / 1 0 0B- 1 01 0 ; dated: 2 5.08.2 02 5, you are

again requested to share Action Taken w.r.t remedial measures taken and

restoration action as also the compensation for the damage caused to the applicant's

orchard by or before O5.OL.2O25 as case is listed for hearing on 15.09 '2025'

Yours faithfully,

(.n""r*rkth#
Member SecretarY \, I . L}^

Copy to:^i. 
u.prty commissioner Budgam for favor of Information.

2. Regionat Uirecior, f KPCC Kishmir for Information and necessary action
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HwQgrL-U 4*r,sd{A-7

*-
mri*Lffi|.

rsfi

\-K*"^ber Secretary,
JK Pollution Control Committee,
Jammu.

CoprT to:-

1.

tiFE
Government of Jammu & Kashmir

J&K POLLUTION CONTROL COMMITEE
OFFICE OF THE REGIONAL DIRECTOR - KASHMIR

Sheikh-ul-Alam Campus. Raibagh, Near Government Silk Factory, Srinagar-190008
wwwjkspcb.in Email: regionaldirectorkmr@gmai TeUfax0I94-23II842

{a (}2@

No: PCC/RDK/LS (NGr) /2o2sl +B'1,-?82 ' Date:- lg - o 6'Lo 25'

Subject: - O.A No. 22912025 titled "Ghulam Nabi Bhat V/s NationalAuthority of lndia & Ors."

Reference: - Your letter No. JKPCC/Sc./OA-229I2O25 dated 28'04-2025.

Sir,

ln context with the subject and reference cited above, the latest factual status report vide

No. JKPCC/DO|BUD|IOL1|IO1 dated 77-06-2025 along with substantiative documents and

site photographs as shared by the Divisional Officer, PCC, Budgam in the matter are

enclosed herewith for kind perusal and further course of action required in the

afore-titled OA please.

Encls: - 08 (Eight). ona

\s'

t

05'

Divisional Officer, PCC, Budgam for information. This takes to the

report submitted vide No. JKPcclDolBUD/2025/209 dated t7-06-2025.

n

e(/9

*

c

tlr.6
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Government of I ammu & Kashmir
District OIIice Pollutiorr Contr.ol Committee, Budgam.

ReSlonal Dlrector
Pollution Control Commlttee
Xashmlr.

NorJKpcc/Do/BUotzozst\sc1 Dated 17-06-202s

Subject:- OA NO.229/2025 titled "Ghulam Nabi Bhar V/s National Authority of lndla & ors"
Ref: JKPCC/Sc/OA- 229/2025 Doted 28.4.2025

Sir,

ln reference to the subject captioned above. An onspot inspection of the proposed site at

village Wathoora Batpora Tehsil Chadoora District Budgam was conducted on 14{G2025 and the
following observation were under:-

The construction of semi circular ring road at Batpora Wathoora (at spot with Geo

coordinates 1at.33.964727 ,Long 74.811301 ) resulted in physical division of land and leading to the

accumulation of the surface water by obstructin8 the natural flow of irrigation water that lead to

persistent water logging on the orchards site of the complaint.

The common drainage point now from the complainants orchard was a cross drainage

(Hume pipes laid previously by Roads & Buildings Depft. across the srinaSar wathoora Batpora

Road that has now got blocked due to construction activity of semi ring road and as such resulting in

the persistent water logging in the orchard. The same is self explanatory from the contents of the

letter issued from the office of the National HighwaY Authority of lndia in a replY to the

complainant issued from their office vide No" PD/SGR/14001/2014/Gen/1530 Dated' 14{2-202s'to

iia o*n", of th" orchard and durinB the course of inspection same observations were witnessed on

spot.
AletterhasbeensenttothechiefHortilctureofficerBudgam(copyenclosed)toassess

the extent of damage to orchard'- - - --- 
The owner of the orchard was witnessed dewatering the

from tt e siie of his orchard by rneans of dewaterirrg pump at the

*"r* rt such with photographic evidence ls submitted

accumulated water from the drain

time of inspection.

ly,Y

,r
JKP B m

Encl( Chief Hortilcture Office letter)

(PhotograPhs)
(lnspection rePort)
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Gbvernrn ent'Uf ]arnmu & hmirKa,s
Distrlct Office pollutlon Control Committee, Budgam.

Chlef Hortlculture offl cer
.*.

BudgSrn-'

' No:-JKpCC/DofB!,,DpOzs/)o .!-_ 0 b
-bz

ln*r*,t
,D,..,$ed.

Sir,

eqltpt-

,titled, Ghula m Nabi Bhat V/s. of J,&K,and Orsl

*,.,... ': : 'tttg;1h *ntarence to the subJect cited above,
gffi-e-rrance before the Hon,ble Natlonal Green Tribunal

it ls submltted that the petltloner has fflled a

(N.G.T) availing that due to the construction of
Ring Ro.ad passing through village Bqtpqra wathoora Tehsit chadoora, Drstrrct Budgam.

logging has occurred, damaging approxlmately 6.5 kannals of his orchard land, the petitioner
t'fie water channel was blocked during construction activities,.leading to accumulation of

and result in damage to t_he orchard.

Et ln Mew of the above, your coQperation is soticited in verifyrng the clalms as your office is
'ih'e 

"ompetentent 
technicat authority and custodian of relevant horHculture records, you are

,requested to inspect the slte and report to this office on the following:_

Whether site damage has occurred, the area effect, and the extent and nature of the
dlamage, if any, to the orchard land.

As the matter ts of urgent nature and list before the Hqn,ble Tribunal, you are kindly
requested to treat the matter on priority and submitted your report at the ea

End;{irrtcopy)

Yours
*1 t'D

2.:8
gi

Reglonal Dlrector, JKPCC Kmr for klnd lnformaUon.

. --t- ':!..
,r {-' .Il

f'

...i "
'. r1i

.rt)-t

I
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Subiect: Inspectioll ilr Refel'cncc to OA No' 229/2025 - Watcrlogging antl Agricultural

Oa,.ag" a"a ," C"nstnlction of Sl'inagar lllnB lload at Wathoora' Budgam

In complianc! with the directions lssrred by the Hon'ble NGT and as per instructions

received frotn the Regional oitector, IKPCi Kashmlr and Divisional 0fficer Budgam' an

inspection was conducted on l+ /OGl:2ozl atvillage Wathoora' Tehsil Chadoora' District

Budganr.

were made:

During the inspection, water stagnation and clogging was observed at the site' The affected

area was previously a continuous stretch of agricultural land used for horticulture and

irrigation. Based on field verification and interaction with locals, the following observations

Prior to the commencement ofthe Ring Road proiect, a functional underground pipeline

existed beneath the Srinagar-wathoora Road, facilitating natural water drainage' However'

the said pipeline is no longer visib)e at the site'

During t}le construction ofthe underpass for the Ring Road' road diversion took place'

resulting in the pipeline getting clogged by debris and construction materials' Also' rePly

from the National Highways Authority oflndia (NHAIJ (vide No'

PD/SGR/14001/ 2Ol4 /Gen /L630 dared l+ IOZ /2025)' has reported that the pipeline laid

acrosst]reexistingWathooraandBatporaisnowchoked,duetowhichwaterisnotpassing
across the road, leading to water stagnation'

The physical division ofland caused by the Ring Road has interrupted the natural flow of

irrigation water, leading to persistent waterlogging on one side'

The executing agenry [NKC Limited) has shted that restoration ofthe clogged pipeline

would require clearance from the R&B Department'

A letter has been sent to the Chief Horticulture Officer' Budgam to assess the extent of

Lm"ge to horticulture and the monetary loss incurred'

Residents have also reported increased dust pollution due to construction activity'

contributing to further environmental stress in the area'

Photographic evidence of t}e site has been attached along with a copy ofthe letter to the

Horticulture Department.

7h4qt r/tut

6

lnspection RePort
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,/

This rtport is subntitted for further necessary action and compliance in the matter before

the l"lon'ble NGT.

t 
Enaloauaart

o 1. Site Photographs
o 2. Communication to Chief Horticulture Oflicer, Budgam

W-,

v
t
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r

Netional

, r ciir *$rn,t
Annexure A-9

Date: 14.02.20?5

f

II
a

,li .iil{,ir

( rs rr{tt rftt i\" . tttt

To,
Sh, Ghuhm f{fibl Bhat,

Watltot?., ",,:*r

1, i

" 
r.

Sub.:Redresdl of grievance of Sh. Ghulam Nabi Bhat, ChadOora'

r:o*a I vrlth registration ID- HORTH t Et 2025 I 0002093

sif' 
prci:g fdEr to'the above cotrespondence regarding rdressd 'gr

Eri*vance rmeived online througlt centrailzed FGRAMS pOftal'

it ls towritetoR&BDivision,Chadooratoclearthe

, 
(i

t

*)

TI
c+r. 'r 

I rff- tr': 
-'r-r 

!' ff

V. lr: ,;,:s,feg.Ard, it ie infarmcd thaf irtspectiorl tYoS carried out by ourSite

te6rnr !,:,:, r:affften irtln has been cleared from Ch' 10+950 upto exlsffing road

af 1#in.,":,;i,a'.tb ;r*";, ior,orogrrhhs Attachedl' It has also been observa6

tfret tht ; : . ritrir s#ois $,u **riung roao sf Wathoora"eng Balpora ls chocl*ed

due tr, ir;i:icil W6p1,,ts nsl PssslftCI icto" 'the rosd' the lald plpdlne ts beyond

:.'i ;i
r1

Hanag&r Pl
siir Fr*Pet Dlrector

118



Ann"+ ttru Y 11 r(1llYt I,i\

The Secrete{I,
Pollution Cantrol Csxnmittce,
I"ammu and Kashmir.

s-*"(b

T TTIi JAMMTJ ANN
H CI"II'Mtr HORTI{"IT,iI,'TIIR[ O I}I"JD(;

It

F,lo: - CHO/$u Dated: - bn lrrlzoz5'

Subicctr ilA Nn. 239$(}*5, ritled "(lhula*r Nabi Bhat V/s Natinnal

IrlighrraY AutlturitY *f [ndia & t"lr*" "

It*l'*t'*n r'r:: - Yrrrll' {'lllri ,'t' 1,'l i gl l'"t '' l [( l't { $r:l $;\-229 / 2{123133'l qlat*c{:

K{rtd'll,' rt:l'rt' t' ruu' ti{'.[iq.'t' {;{}r11r}l'unicatinn Ncl' ;KIlCill$i{/fiA-
) ]r) 1 1il"!T l1{ I ri;,t tr',.t :

*-'' j *1'*"' /

?(125 irt{r'lrusse'd tr: t}r* Dirtle: tor I It,rtirulturc
il,*-t)5-

l'&h'l, reg;rrdin;; fr:rrlishirr1; iltt" f:*ir t Ll.:l ll*t

r.,lllscd tei the t.trcl.:;lrti f*rrxing 5ubj*rt nratter

d'{}mululricatiun }ras hcclt rr'r:*it'tr'd lhis office:

l"lorlicr"rlturc, K;ashmir wittrr tl"rs ir"tstructions tc:

inforrnatign t* Y*r-et' nff
ln tiris rtilttt'xt. it i q trr ,,ul:nriI t.]titt r*.114;l*:din;4

this *ffir:r: vitle lelt*r N*, (ho/ll
Iti35 clutxtitut*cl cl ct.rll"tt:vliitt* ul

iisccrlaitl tht J'nt:tu;ll pilsitilrn itr lhr'('illir'

tlr,e ins
478-St)

/rfir5
*[:s*rvnti*ns on t]r*

i{*. U(}/ I}3-,f}l\'l$ii {trrrif [)t'r',i3{}fi ";(}
('ircloseLl) Ilas u1.1t{r} t}:r: iulinlvi.ng

i nspectinn c*nrluctecl *r"l 21 "(}6.2t125:

""1'lr*: s*irf lriglt fit:trsitts ttrtlvtrd tpns estab

lltrr/t'r' Jlrr: si lrr'r;Ji' Itil'tl.)fl itt;rl is s/u"t'rtrl *'*:r {tll
MA

ut{ir*" *

f* rr:gfrrr sfil,g;utflrtll ^ 1. 7 ,t
. /1r-r {tt't{fittltl, iltt:

I L,i
t lltltlllt'lY tliti{ li

9c

E

1,

,t
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ir/ r"isli *! lti

ronrlff{ ryourr *y7tr*x i r rw tt:l ry

d'r nin n gt rllrl lt I trrls rr l r r i r-t : I irl rtt r-'lL'r 1

root-rot prohltttt,

slunt,ing, sttttttt'd

stlstcw ts

rcsu/frri

orclwrd.

q

ffiudgam,
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Snver*rypp1

sf ths Chi*f H

H-Mail ;- t u

af Jamrnu & Hashmir

*rtiru ltur* fiffi(*r &ild$arn f
I {al*.[. '*'" r {t x; - 0t SSL-*5 ISC&

The Chl*{ }-lnrtiruf ture Sflir*r,

Sr.rdgam

r\i*; tj$l# i. 5 Ms/ffi u cj/ l) * vt? fl ,.t !i " } til *i], fi, . oated;,]* * * {*-Sr*.f

$uhject: Casc tittred $h N*tri llh*t Vs Nntinnnl I'tighwny Au{frority of Indin,
gr*ndin6 belbre }{;rtion;rl finrsn l.ribunal.

{,*iirutitt*c }tes*lt

The cntire eraa r+here this *r*h*rd has b*eu cstablished is at tlx dlaa of
r:${xkli$hrilffnt *f *re}rard c*mlpl*:{c $x:i**g* nf the wnt*r wfl$ ensured by t}r* tlspxmenl t*
pre$ent any damagc duc ro \vstcr stsgn*tiein. Accordingly, the said orchardisl hss developsd

. the drafurage tho*nr{* and t}re thrsat *f
?he srchert, *xhibiterl nonnal gronth

The filling and compaction asss{'iaterl vrith rond consnrctiBn led to uf ths

*r:mpl*{c !\'at*r $issJlstion in r}T*

Ierl to tl:c e rficrgeflcc of rool.rol pro affe*ring urqmd

soll porcs,"l'his hns

I.iudg*m

$ffi&Ft$l;stl, *hith
l{*ne{, the rrPrd

fl

Chsdsoic
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DE...-.E

(iovcrnmcnt of Janrnru and Kashmir
.ldt K I'ollutitxr ('orrtrul ('omrnittcc

OI'1rce al'the Divisional Officer- Budgam

Rcgiunal l)irsetor Kashnrir.
J&K I'ollution Control Cornmittee
Srinagar

No. I'CC/DOBud,'2025i33 I I)ate: 09-CI9-2025

Sub.lucl: OA- l2!,':02-5 1i1lc1"(ihulam Nabi llhat vs Narional l-lighway Authority of
India and 0rs"

l{e l}rencc: .lKPCC/SC IUA-'221) 2025 Dated 28-A1-2025

Sir.

With ref.crencc to the sub.iect and the rcterence cited above, kindly find attached
herew"ith the inspection rcporl. 

t

Y faithtully

*CI?r

f
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I rrspcclion flcrrrlrl

shtr winu signs 0f strsss, stunted grr:wth an
ect matler exper1s trf the Horticul
the construction ol the Snnagar

natural drainage system and without
R&B Department, has resulted in
orcharcl.

ture Depa(ment. The inspection clearly establishes
Ring Road at Wathoora, without restoration of the
lay'ing of a proper cross-drainage pipeline by the

LL&
N((ffT({

\

:0A No.2l ();:0
-l"i tilu:rl "(itrrrl;irrr N;rhl llhlt vl l.latilnal lliVltw*y

India tnri ( )rs"

lltc reporl lionr thc Chiel' Hurticulturc liom
Iludganr. rcveak;:d th*t rrhout 300 pllmts, ncrr
c*mpletely dried up and hur c hccn dnmagcd rec()vBry
rvcre showing stunled gr*wth

conducted on
and ycllowing of leave* duo t0 wat0r si.&gfialian,

inspection l,as 08-09-202 5 ol'thc subject captioned orchard at
Wathoor*, l'ehsil Chadoora, District I3utlgam. During the course of inspection,
physically vcrified that out of 1000 (apprcrx) t{igh Density apple plantr nearly

) high densit_r, apple plmrs were completely dried/damaged and the
d yellowing ol' leaves as de

remarnlng are
sribed by the

st:verg water*logging and con$equent damage to Apple

(ieo-lilggc(i pltotos are atlached. llcnce suhnrittccl lirr lurther ncccssnr-v action.

,rrr

Mu

.,4

l).

. kh&0ef
nI

o . tbttllhr.

-

124



Subiech Inspection ln Refcrcnee to OA No, 22912025 - Waterlogglng antl Agrl
Damage due to Constnrction of Sriuagar Rlng Road at \{athoora, Budgam

ln conrpliane with thc tlit'e ctions issued hy the [{on'ble NGT and as per lnstructlons
received from the Regional Director.|KPCC Kashmir and Divislonal 0fficer fludgam, xn
inspection was conducted on 14/06 /2025 at vlllage Wathoora, Tehsll Chadoora, Dlstrict
Budgam.

During the inspection, wator stagnation and clogging was observed at the site. The affected
area was previously a contiruous stretch of agricultural land used for hortlculture and
irrigation' Based on field verification and interaction with lor:als, the following observations
were made:

Prior to the commencement of the Ring Road proiect, a functional underground pipeline
existed beneath the Srinagar-Wathoora Road, facilitating naturaI water drainage. However,
the said pipeline is no longer visible at the stte.

During the construction of the underpass for the Ring Road, road diversion took place,
resulting in the pipeline getting clogged by debris and construction materials. Alio, reply
frorn the Narional Highways Aurhority of India (NHAI) {vide No.
PD/SGR/14O07/20L4lcen/1630 dated 14/02 /2}2il,has reported that the pipeline laid

across the road. leading to water stagnation.

The physical division of land caused by the fung Road has interrupted the natural flow of
irrigation water, leading to persistent waterlogging on one side,

The executingageaqy (NKC Limited) has stated that restoration of the clogged pipeltne
would require clearance from the R&B Depar&nent.

A letter bas been sent to the Chief Horticulture Officer, Budgam to assess t}te extent of
&rmgeto horticr"ilture and the monetary loss incurred

cultural

BeEidents bave also repart*d increased dust pollution due to con$ruction aetivity,
contributing to further environmental stress in the area.

Photographlc evldence of the slte has been attached along with a copy of the letter to the
Horticulture Departnr en t,

, i:''"'it'

t

lnspection Report

l

l
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Thl* rep*rt is uubmitted for further ne.essary acttcn antl *ampll*ne*in th* matter befare

thc Hon'bleNGT.

t

Endosures:
r 1. Site Photographs
c 2. Communication to Chief Horticulture 0fficer, Budgam

[t ,wl-
<;fnlsu'
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